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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
ANCE—contd,

EvicTion oF DispLACED PERSONS FROM
Purana QuILa

Shri Hari Vishnu EKamath (Hosh-
gabad): 1 find from the statement laid
on the Table in the morning that the
action taken was not based on the
decision of the Ministry alone but a
Cabinet decision. May I ask whether it
is a fact that this Cabinet and this
Government, which displayed its pro-
wess so well against the squatting
Chinese last year has now conducted
semi-military operations with bull-
dozers and tractors outside Purana
Quila—my information is that the
Minister promised the refugees at
election time last year that they would
not be disturbed, the actual words
used be‘ng be fikar raho....

Mr. Speaker: Now he should come
to the question.

Shri Hari Vishnu Kamath: Were
bull-dozers and tractors used against
the hapless refugees squatting at
Purana Quila, unarmed refugees? Is
is a fact that they were forcibly
evicted to places like Madangir where
there is no roof over their heads;
there ale no amenities?

Mr. Speaker: It would not be possi-
ble to answer a statement, Mr. Kamath
should realise that.
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Shri Hari Vishnu Kamath: It is not
a statement, it is my fault perhaps.
The first part of the question is whe-
ther bull-dozers and tractors were
used against hapless refugees to for-
cibly evict them from Purana Quila
area. The other part ig whether they
were forcibly evicted to  Madangir
Kalkajifil forget the other places—
where Government did not provide
them with any alternative accommo-
dation as they are bound to provide
under the Bill passed in the last Par-
liament. All this was done at a time
when in Jaipur much hypocritical
verbiage was poured about providing
housing, clothing and food to the poor.
Was it not done at the same time?
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Mr, Speaker: If so many questions
are put together, it becomes difficult
for the Minister to answer all of them.
The two questions may be answered.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): What is the question, Sir?

Shri Hari Vishnu Kamath: The Mi-
nister knows how to eviet hapless re-
fugees but does not know how to
understand questions. He is expert
in that,

Mr. Speaker: The first question is:
whether Purana Quila refugees were
evicted by using bull-dozers and other
equipment in a violent manner. The
second part is whether they have
been taken to some places where there
is no shelter though they were pro-
mised that alternative accommodation
would be provided.

Shri Hari Vishnu Kamath: The
other part was aboul the election pro-
mise last year.

Mr, Speaker: I cannot take so many
parts together.

Shri Mehr Chand Khanna: About
the first part, Sir, I have no know-
ledge if any bull-dozers were taken.
But I can say this. According to my
information, this eviction was very
peaceful and there were no untoward
incidents,
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Mr. BSpeaker: The second part:
whether they have been given alter-
native accommodation as was provid-
ed in the BilL

Shri Mehr Chand Ehanna: 1 have
no knowledge about the Bill, But ac-
cording to what was decided, not once
but so many times, as I have stated
in my statements, we have allotted
them plots and the plots were allotted
a long time ago. This decision about
eviciion was taken as far back as 1955
or 1956 and during this period, a num-
ber of times. notices were served and
action was about to be taken, but ac-
tion was not taken. Plots were made
available to all the eligible allottees
of Purana Quila.

Shrj Hari Vishnu EKamath: On a
point of order. The Minister's reply
today, I submit in 2al] humility, is
wholly inconsistent with and contrary
to the solemn promise he made on the
floor of this House when that Bil] was
passed, in response to complaints,

Mr, Speaker: The hon. Membter
knows wvery well how to pursue the
matter. He knows it,

Shri Harl Vishnu Kamath: I want-
ed to have it answered now to save
time later on.

Shri Eapur Singh (Ludhiana): May
1 submit that the first part of the
question has not been directly answer-
ed by the hon, Minister? He has
merely said “I have no knowledge
whether the tractors and bull-dozers
were there.” The question is whether
they were used to evict the persons.
Does he deny it or what?

Mr. Speaker: The hnon. Member
should realise that the information
that the Minister can glve would be
only that much which is within his
knowledge, What further can be
said? -(Interruption), Shri Bade,
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The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
29th November, 1963/Agrahayana 8,
1885 (Saka).



